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30 per cent in the total valu* of the draglines
is being given to a foreign firm under the
pretext of support to HEC which wouid
fabricate only about 10 per cent of the
equipment.

Madam, I may also point out that Marion
Shoval had also offered to have about 10 per
cent indigenous content in their draglines.

Madam, there is also a very serious
consequence of the deal with the British firm
as their schedule of delivery has been greatly
delayed, resulting in further price escalation
and loss in coal production. I understand that
the commissioning of the very first of the
four draglines may be delayed by over one
year. The situation is further aggravated by
the fact that both the HEC and the British
firm are blaming each other for the delay and
none is willing to accept responsibility for it.

Madam, this is a very serious matter of
waste of public funds and I would like the
hon. Minister of Energy to place all thei facts
on the draglines deal in the House.

I also urge him to fix responsibility for the
huge loss to the exchequer and ensure that
such cases are not repeated in future. Thank
you, Madam.

PAPERS LAID ON TABLE—Contd

Notification of Ministry of Finance
(Department of Revenue)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): Madam Vice-
Chairman, I beg to lay on the Table, under
section 159 of the Customs Act, 1962, a copy
each in English and Hindi of the Ministry of
Finance (Department of Reveue), Notification
No. 232|182 (Customs) dated the 20th October,
1982 together with an Explanatory Memoran-
dum thereon. [Placed in Library. See No. LT-
5537/82],
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I STATUTORY RESOLUTION SEEK-
ING DISAPPROVAL OF THE CEN-
TRAL EXCISE LAWS f AMENDMENT
AND VALIDATION) ORDINANCE,
1982 (NO. 1 OF 1982)

Il. THE CENTRAL EXCISE LAWS
(AMENDMENT AND VALIDATION)
BILL, 1982.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA]: Mr. Jaswant
Singh, would you like to speak— because I
see your name as a speaker? Would you like
just to move the Resolution or would you like
to speak together?

SHRI JASWANT SINGH (Rajasthan): 1
would like to speak together. I would like to
move the Statutory Resolution of disapproval
and then, instead of fracturing my
intervention into two parts now and
subsequently for three minutes. If the Chair
would be so considerate as to permit me to
make one Intervention, because 1 have, by
virtue of moving the Statutory Resolution of
disapproval, got a right to reply as well at the
end of it. So, I would like to say whatever |
have to say now and then, subsequently exer-
cise my right to reply. I would seek the
Chair's guidance to let me know what sort of
time-frame I have got. 1 don't want to make
my intervention too long, yet, I don't want to
miss on what I have to say either.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA]: If you like
you can speak, now also. Then, your party's
time is just three minutes. So, I don't think
you can make your point in three minutes.
So, you ju« move now, or you put them
together.

SHR1 JASWANT SINGH; I will put them
together.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA]: You just
move it now.

SHRi JASWANT SINGH: 1 have not
followed you. I am sorry, Madam, I am so
obtuse and dull.
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J ME VICE-CHAIRMAN [DR. (SHRI-
MATI) NAIMA HEPTULLA]: When you
move your Resolution, you move it and you
have a right to speak. And then you have
given your name to speak here also. It gives
just three minutes to your party.

SHRI JASWANT SINGH: Which 1 shall
forgo?

THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAIMA HEPTULLA]:
You do not forgo. You get three minutes.
And in whatever time now you have, you can
put things together. Instead of rising up twice
to speak on the same thing, you can speak
together.

SHRI TASWANT SINGH; Then I also
have a right to reply.

THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAIMA HEPTULLA]:
Yes, but the right to reply will be later on.

SHRI JASWANT SINGH; I am only
trying to clarify the procedural things. O.K. I
will speak now.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA]: So you move
it.

SHRI JASWANT SINGH: Madam. 1
move;

"That this House disapproves the
Central Excise Laws (Amendment and
Validation) Ordinance, 1982 (No. 1 of
1982) promulgated by the President on the
24th September, 1932.*"

Madarn, Vice-Chairman, the reasons for
my disapproval of this Ordinance and the
background of the Ordinance are well known
to ihe House, as indeed to the Minister. On
the 6th of August, the. High Court ruled. The
consequential effect of that ruling is
detrimental to revenue, likely to result in
substantial revenue loss. Therefore, the
Government issued aa Ordinance on the
24th  of
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September amending the  Central ~ Excise
Laws. My first objection is  to this
method of circumventing  the privileges of
Parliament. = The Ordinance was pro-
mulgated barely ten days before Parliament
was to meet. Parliament was convened and
it met on the 4th October. You felt the
necessity to bring an Ordinance to stay what
the High Court had ruled. I am not going
into the question whether the High Court
has ruled right or wrong. In fact, I cannot go
into it or about the consequential effects of
the High Court's ruling. The question which
has often been raised in this House ,is
about the manner of doing these things. Just
ten days before this House is to meet,
you promulgate an Ordinance so as to set
right a difficult situation in which the
Government finds itself. Tt only reflects
that you do not treat this body as indeed very
important. You can very well turn around—as
you will—and say that if the Government
had waited, it would have resulted in a loss of
so many crores to the State. I would rebut
that; and if you do answer to that, the debate
will be more lively.  From the 6th of August
to the 24th September, it is more than a
month. You may say that you were drafting the
Ordinance. If you come out with that argument,
that you needed this much time, what is the
significance of issuing it just ten day;
before the Parliament met so that the State
does not go into revenue loss? It does not hold
water. The question of what the High
Court has ruled and the consequential effect of
this on revenue, is a different matter altoge-
ther. We are considering all these to-
gether; the Central Excise Laws (Amendment
and Validation) Bill, 1982 is also being
considered  simultaneously. Therefore, 1
think this is an appropriate occasion for me
to talk about the rationalization of indirect
taxation.

In 1976, in the infamous days of
Emergency, a committee was appointed,
known as the Jha Committee, for reform of
indirect taxation. What bedevils the question
of indirect taxation is the cumulative effect of
major individual taxes which have been
brought about as imposts on the nation by the
Centre and
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by the States from time to time, without
consultation, without really determining the
interacting effect, all in an ad hoc fashion.
This interaction has compounded their
harmful effect. Now, theie is the cumulative
and harmful effect of handing this over in to
the hands of little Hitlers, individuals
entrusted with responsibility of implementing
these taxes, whether direct or indirect or
customs. The cumulative effect of the
imposition of ad hoc indirect taxation by the
States and the Centre and handling all this
over to little Hitlers to implement it is really
the kind of chaos that the country faces it.

This is also an appropriate occasion to talk
very briefly about the why of indirect
taxation. I am unable to understand it, and I
do hope that the Minister, the Treasury
Benches and the Governmfnt will enlighten
me on the Subject. What is the philosophy
underlying your indirect taxation? fs it merely
a tool for a mobilisation of resources or is it
with a view to promoting economic and social
progress? Is it also simultaneously to
encourage or discourage, whichever way you
want to channel your taxation, a certain kind
of socio-economic activity? Now what do you
need in taxation, direct, direct or indirect? To
my mind there are certain criteria which are
unexceptionable. Essentially tax—indirect tax
is what we are talking about—must be just. It
must be non-expropriatory. It should not be
exploitive. Tt  should be  promptly
implemented and it should be efficient in its
application, and it must be economically
progressive. The most important th'ng,
whether in indirect or in direct taxes, is the
stability of taxation. If you go in for frequent,
ad' hoc changes of taxation with a view to
raising revenue and if your sole concern
becomes revenue or resource-gathering, then,
it would affect the structural balance of the
total system.

I would also like to mention to the
Minister that the single greatest factor linking
taxes with corruption is delay. The moment
delay is brought in as a factor, it becomes
equal to money, whether it is in excise or in
customs. Delay in the clear-
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ance of valuable goods because of the mental
attitude of little Hitlers means money.
Therefore, entrepreneurs and citizens will
take short-cuts and they will resort to bribery.
This is one of the reasons for corruption.

Sir, f would like to make a few, very brief,
recommendations on excise. Firstly, there is
need for rationalisaticn of the duty structure
of final products.

I do not know who is taking notes of what
I am 'saying.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA]J: The
Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): I have got enough
memory.

SHRI JASWANT SINGH: I am very-very
impressed, Mr. Minister, if you can
simultaneously read...

SHRI PATTABHI RAMA RAO: 1
sha!! reply to your every point.

SHRI JASWANT SINGH: This is not a
cross-examinaticn. Our intervention in the
debate becomes meaningless if you are pre-
occupied with doing your homework.

4PM.

SHRI PATTABHI RAMA RAO: [ am
not preoccupied. I am going through the
papers.

SHRI JASWANT SINGH: How will you
then pay attention?

SHRI PATTABHI RAMA RAO: The
same arguments were made in the Lok
Sabha. I am just comparing what difference
they are making.

SHRI SADASHIV BAGAITKAR (Ma-
harashtra) : He is doing some sort of home-
work.

SHRI JASWANT SINGH: If you are going
through what happened in the Lok
Sabha...
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SHRI PATTABHI RAMA RAO: Why
should we lose lime in arguing like this? Go
ahead. 1 shall certainly reply.

SHRI JASWANT SINGH: Such is our
hope.

The rirst point I am making is about
rationalisation of duty structure on final
product. This is a recommendation and a
suggestion. 1 think there is need to consider
the rates of duty on raw materials also. The
question of whether raw materials have close
substitutes should be considered.

There is a phrase which commonly comes
here, which is 'cascading effect'. 1 would like
the Government's view on the question of
considering the relevance and effectiveness or
otherwise of VAT at the manufacturing stage.
Then customs. Why do we have impurt
duties? Why do we have customs duties? This
is also, once again, on grounds of revenue as
also on grounds of conservation of foreign ex-
change. Yet another consideration is pro-
tection to the domestic industry. Now on this
particular tax, there are Some myths and
fallacies, and I would be happy to hear the
Treasury Bench's views on them occupied as
it is with geniuses. I think it is a fallacy to
equate high tax with high revenue. High
taxation on any single item does not
necessarily lead to high revenue 'because high
taxation is a deterrent, it is essentially
discouraging. I would like to exchange some
ideas with the Treasury Benches on that
subject

Now coming to the question of conser-
vation of foreign exchange, which is another
rationale behind customs duties and import
duties, here again I am inclined to the view
that conservation of foreign exchange is such
a highly complex and complicated question
that it is an over-simplification to say that we
conserve foreign exchange merely by levying
import duties. I think essentially this is short-
sighted. I would be happy to be enlightened on
this particular aspect. Regarding the question
of protecting the indigenous industry, does
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it not sometimes amount to protecting the
inefficient? The automobile industry in India
is the best example. And one could keep on
adding examples to this. So I would be happy
to hear the Government's views on this
particular aspect that protection sometimes
results in the protection of the inefficient.
And can we afford inefficiency?

Madam Chairperson, I started by saying
that indirect taxation, indeed all taxation,
must essentially, in the final reckoning, be
progressive. The test of progressiveness is the
effect of our taxation on elementary things
which the poor of the country need. We
talked about the poor yesterday also— 400
million Indians needing food, clothing and
shelter. What is the effect of our indirect
taxation on them? These are not my figures,
and it will take me only a part of a minute to
quote from the report of the Committee on
Indirect Taxation which in a study has
concluded:

"A study of the indirect tax system as a
whole as a percentage of consumption
expenditure has also brought out that even
those whose per capita expenditure was
less than Rs. 15 a month. . ."

It means 50 paise a day—the ability to spend
just fifteen rupees a month. You know, sitting
as we do comfortably in these air-conditioned
surroundings, it is sometimes difficult to
imagine or to consider that the expenditure
capability is just fifteen rupees a month, 50
paise a day, not even a handful of
"moongphali"”. What is the effect of indirect
taxation as it exists today on that level of per
capita expenditure? The study has brought out
that:

"Even those whose per capita expendi-
ture was less than Rs. 15 a month"—at
1973-74 prices—"paid nearly 3 per cent of
their total expenditure by way of indirect
taxation of which Central excise accounts
for half."

Madam, the test of any civilized society,
the test of any form of taxation that we
introduce, must above all be, as I had started
by saying, a kind of rationality, a
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kind of humanity, a kind of progreSsive-ness.
I do not find all these. I would be happy to be
enlightened by the Treausry " benches on this.
Thank you very much.

SHRI PATTABHI RAMA RAO: Sir, 1
beg to move:

"That the Bill to provide for the
amendment of laws relating to Central
excise and to validate duties of excise
collected under such laws, as passed by the
Lok Sabha, be taken into consideration."

The Bill seeks to overcome a sensitive and
knotty situation engendered by a judgement
which was pronounced by the Delhi High
Court in the matter of the application of
different types of additional duties of Central
excise. Kindly note that this is a judgement in
a matter of application of different types of
additional duties of Central excise.

The Government has been collecting, apart
from the basic excise duty levied under the
Central Excises and Salt Act, 1944, different
types of duties of excise under different
enactments. These duties include the
additional excise duties in lieu of sales tax,
additional duties of excise on specified fibres,
yarns, fabrics, etc.; the special excise duty
under the Finance Acts as a revenue measure,
and cesses On various items.

The maximum rates to which goods can be
subjected to duties of excise are specified in
the various enactments. The Central
Government has been empowered to exempt
excisable goods wholly or partially from the
levy of any such duty of excise, for which
purpose notifications are issued, following a
particular pattern that has been extent for
years, by which the basic duty of excise
leviable under the Central Excises and Salt
Act, 1944 or the Additional duties/special
duties leviable under other enactments are
exempted on goods.

The Delhi High Court judgement had held
that in the absence, in the notification itself,
of a specific reference to the nature
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of duty of excise, the exemption granted
inder the notification would apply to all, (and
this is important, all) the duties of excise
leviable on such goods under different
enactments that is, by whatever name they
may be called.

The High Court has thus, by its judgement
cut at the very root of a hoary practice that
has stood the test of time for nearly four
decades, in the matter of levy and collection
of additional excise duties.

The judgement of the Delhi High Court,
apart from affecting the prospective levy and
collection of additional duties poses serious
threats to revenue as it will also affect
asssssmsnts made over a considerable period
of time. On a rough calculation we estimate
that during the financial year 1982-83 alone a
sum of Rs. 400 crores approximately may be
at stake if the ratio of Delhi High Court
judgement is applied to all the notifications
currently in force. The Judgement will also
affect, as I have said the special/additional
duties collected over the years in the past,
that is right from 1944. . .

DR. MALCOLM
(Nominated): All India?

S. ADISESHIAH

SHRI PATTABHI RAMA RAO: No...

DR. MALCOLM S. ADISESHIAH: For
Delhi?

SHRI PATTABHI RAMA RAO: All 1
will tell you about it. A vital point I want to
urge before the hon. Members is that in aU
cases where duties have already been
collected and refunds may have to be given
following the judgment, the ultimate
consumer will be the Sufferer as he would
have already borne the burden of the duties.
Any refund of duty to the manufacturers in
such circumstances will only mean an
unmerited and uncalled for bounty to them,
without the possibility of any benefit or relief
accruing to the ultimate consumers who are.
as we call them, 'the common man'. Hon.
Members, I am sure, will agree with me that
no Govern-
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ment can afford to stand by placidly and
watch this money drifting into the pockets of
undeserving manufacturers whom alone, by
and large, the ratio of the judgment will
benefit.

In this air of uncertainty it, therefore,
became expedient that the position regarding
exemptions  granted  through  various
notifications be remedied and clarified and
past assessments of excise duties on the basis
of the long-standing scheme for the levy of
duties were validated.

It was for. this purpose that the Central
Excise Laws (Amendment and Validation)
Ordinance, 1982, was promulgated by the
President on the 24th September, 1982.

It is no doubt true that the judgment was
pronounced on the 6th August and the
Ordinance was promulgated about t;n days
before Parliament was due to assemble. We
were separately pursuing legal remedies by
way of moving the Supreme Court, but the
situation had become somewhat explosive
because of the spate of Stays granted by the
Delhi High Court to various manufacturers
from different parts of India in terms of its
judgment. Any delay would have aggravated
the revenue Situation further. It was in these
circumstances that the Ordmance became
necessary.

The present Bill seeks to replace the
Ordinance. The validating provisions of the
Bill seek to place on a legal footing all levies,
assessments and recoveries made in the past.
I want "to make it clear that the Bill does not
seek to impose any fiesh levies or any levies
retrospectively.

Sir, I move that the Bill be taken kno
consideration.

The questions were proposed.

SHRI R. R. MORARKA (Rajasthan): On a
point of order. Madam, the hon. Minister said
that by this Bill, the Central Excise Laws
(Amendment and Validation)
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Bill, 1982, they are going to amend different
enactments. May I know at least what are the
different enactments which they are going to
amend? I do not find any list anywhere. And
this House is called upon to pass the Bill
amending the Central laws. Will he please tell
us what laws they are amending?

SHRI SHRIDHAR WASUDEO DHABE
(Maharashtra): I support the point of order.
Unless we know the laws which they are
going to amend, how can we comment on
this?

SHRI PATTABHI RAMA RAO:
Madam, this is only to validate the Ordinance
issued. (Interruptions)

SHRI R. R. MORARKA: That is not the
point. You have said that the BiH seeks to
amend some Central laws. I do not know
which they are. I must see the list which you
are going to amend.

SHRI PATTABHI RAMA RAO: It is not
like that. Il is only to validate the Ordinance
already issued.

SHRI R. R. MORARKA: The hon. Min-
ister is not following. In his own speech he
has said that they are going to amend
different enactments.

SHRI NIRMAL CHATTERIEE (West
Bengal):. May I draw the attention of the hon.
Minister to the fact that the title of the Bill is
tlie Central Excise Laws (Amendment and
Validation) Bill, 1982? So the relevant
question is, what are you going to amend? In
fact, that was puzzling al! of us as to what
will be the effect of this amendment. So,
kindly clarify.

SHRI HAREKRUSHNA MALLICK
(Orissa): Here, Excises in plural.

SHRI SHRIDHAR WASUDEO DHABE:
Apart from Central Excise and Salt Act,
1944, we should like to know what definite
Acts you are going to amend by this
legislation? Otherwise...
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SHRI PATTABHI RAMA RAO: Let

me- explain. 'Central Laws" refers to Finance
Acts of 1978, 1979, 1980, 1981 and 1982,
Additional Duties of Special Importance Act,
1957, Additional Duties (Textile  Articles)
Act, 1978...

SHRI R. R. MORARKA: How do we
know what provisions you are going to
amend? Where are the provisions? Now, for
the first time you are referring to the Finance
Bill of 1977. So, why don't you say in the
Bill that we are amending the Finance Act of
1977 or 1978 or 1979 or whatever it is?

SHRI NIRMAL CHATTERJEE:  The

Schedule should be incorporated.

SHRI SHRIDHAR WASUDEO DHABE:
Let the discussion be postponed.

SHRI PATTABHI RAMA RAO: No,
no. Madam Vice-Chairman, may 1 explain?
Central Law has in fact been...
{Interruptions) Excuse me. If you see the
Bill. 'Central Law' has, in fact, been defined
in Clause 2 (1)(b) of the Bill.

SHRI NIRMAL CHATTERJEE: Vou have
pointed out in the Bill itself.

SHRI R. R. MORARKA: Kindly read the
definition. What is the definition?

SHRI NIRMAL CHATTERJEE: Under
Clause 2 (1)(b> it is said that "Central Law"
means a Central Act other than the Central
Excises Act and includes a declared provision
within the meaning of section 2 of the
Provisional Collection of Taxes Act, 1981. Is
that all? Is there a Schedule?

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA]: It is not
1981; it is 1931.

SHRI R. R. MORARKA: Here rne
qusstion is that we are called upon to pass this
Bill in a format which purports to amend
certain Central Laws. Without knowing what
those laws are, what fhe. nature of the
amendment is, which clause of which Act is
being amended, how can
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we exercise our right to make com-

ments on that?

SHRI PATTABHI RAMA RAO: 1t is very
clear. The Bill itself shows. . .

SHRI R. R. MORARKA: Please, Mr.
Minister, do not say it is clear. Say, you are

sorry.

SHRI PATTABHI RAMA RAO: Why
should I say sorry? I know the Bill ts very
clear. If you are not able to follow, I cannot
help it.

SHRIR.R. MORARKA: Heis not
clear.
SHRI PATTABHI RAMA RAO: 1t is

absolutely clear. If you read the Clause, it is
very clear.

SHRI SHRIDHAR WASUDEO DHABE:
Madam Vice-Chairman, you please read page
2. It is said here, "Every Central law
piovidir.:- for the levy and collection of any
duty of excise which makes the provisions of
the Central Excises Act and the rules made
thereunder are to be amended by this
legislation. Now. every Central Law means
what? We must have the Schedule of the Act.
Otherwise, you are taking a very wide power
which is not contemplated by any law.

SHRI PATTABHI RAMA RAO: We are
not taking any wide powers. We are only
validating.... (Interruptions)

SHRI HAREKRUSHNA MALLICK:
It is only beating around the bush.

SHRI PATTABHI RAMA RAO: We
are only validating the Ordinance issued.

SHRI HAREKRUSHNA MALLICK: The
entire discussion will become infructuous.

SHRI PATTABHI RAMA RAO: That is
not the point. We are only validating the
Ordinance issued.



259 Statutory Resolution
seeking Disapproval

SHRI NIRMAL CHATTERIJEE: You
arc not oaly validating the Ordinance but
you aiv ding. You read the ti.le
of the Bill. The title of the Bill says,
Amendment and Validation. (Interruption

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA]: Let him finish
his submission.

SHRI NIRMAL CHATTERJEE: May I read
the heading? "As passed by Lok Sabha on 18th
of October, 1982." Th.it is on the right hand
corner at the top.-Then it says, -Bill No. 132(C)
of 1982. And then it reads, "The Central Excises
Laws...."— once again it is in the brac-. kets—"
(Amendment and Validation) Bill." Now, yon
mentioned 'amendment'. You are not only
validating. That is how the point of order is
valid. (Interruptions)

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA]: You want y
something?

SHRI MADAN BHATIA (Nominated):
Madam Vice-Chairman, I respetfully submit
that the points that are sought to be m~de by
way of points of order, in fact, fall within the
ambit of the debate which is going to take
place. (Interruptions).

SHRI R, R. MORARKA: No, no.

SHRI MADAN BHATIA: And I res-
pectfully submit that whatever points are «o
be made by any Member, he should make that
point in the course of his speech on tliis
particular Bill. (Interruptions)

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA]: Shall we
proceed with the business of the House? «

SHRI PATTABHI RAMA RAO: Let me
submit to the House, Madam, sub-clause (2)
of clause 2 of the 1sill points out that this Bill
relates to "Central law", and "central law" has
been defined by clause 2(1)(b) of the Bill
and excludes Central Excises ard Salt Act.
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SHRI R. R. MORARKA:
those Central laws?

Which are

SHRI PATTABHI RAMA RAO....

relating to duties of excise to override the
judgement of the Delhi High Court. The
Bill seeks to amend all the Cenrtal laws. ..

(Interruptions).

SHRI R. R. MORARKA: WWc* are the
Central laws? (Interruptions)

SHRI JASWANT SINGH: 1 have a
submission to make...

- SHRI NIRMAL CHATTERIJEE: Finance
Minister should consult the Minister and
after consultation should come back before
the House because there seems to be a good
deal of confusion about the whole thing and
he is unable to clarify the situation.

SHRI PATTABHI RAMA RAO: I cannot
understand if you go beyond the scope of the
Bill. As I have explained, we are only trying
to validate the Ordinance issued earlier.

SHRINIRMAL CHATTERJEE: Let
him introduce another amendment to the
heading itself.

SHRI MADAN BHATIA: Madarn” ti should
be allowed to express the views that * are
being raised now during the course of the
debate on the Bill and these p be covered. I
respectfu'ly submit that whatever points are
being raised are only meant to create a
confusion nnd scuttle the debate which is going
to take place in the House today. I respectfully
submit that this is nothing but a tactics just to
bamboozle this particular debate.

SHRI PATTABHI RAMA RAO:  Le¢'
me explain. There is no point of order.. .
(Interruptions).... involved in it. That te
number one. Number two is, the Member
objects only to the drafting pattern adopted
in the Bill. The points that are beiaj raised
here will certainly be replied to by me at the
end of the debate.
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DR. M. M. S. SIDDHU (Uttar Pradesh):
The only thing thai has been said was Ihat
Members are objecting to drafting pattern.
My contention is, whether schedule should
have been included for the laws which are to
be amended, and which are the sections of the
particular law which is included in the
schedule; all this should have been given. We
are not asking for anything more than that.
What we are asking is something which is
being said orally here to be the part and parcel
of the Bill which is being produced before us
and, therefore, the hon. Minister may think
over this point of view that it is not a question
of replying to the debate. It is to fulfil the
lacuna which is there in drafting this Bill.

SHRI PATTABHI RAMA RAO: There is
absolutely no lacuna. As" I said, this is only. .

(Interruption)

This Ordinance has been necessitated due to
the judgement of the Delhi High Court.

SHRI HAREKRUSHNA MALLICK:
Tha; is an entirely different issue.

SHRI PATTABHI RAMA RAO: B is
only to see that we do not lose any revenue.
We have been losing crores of rupees every
day due to the judgement of the High Court.

DR. M. M. S. SIDDHU: You are not
losing. Madam, the other point I would like
to make is that the Ordinance itself can be
defective. If the Ordinance te defective, what
does it matter. Here is the time to improve
upon the wording, the drafting, when you are
bringing in the Bill.

SHRI MADAN BHATIA: Madam, I
respectfully submit that any objection to the
consideration of the Bill....

SHRI LAL K. ADVANI (Madhya Pra-
desh): 1 have been trying to catch your eye,
Madam. This is the third time he is speaking.

[20 OCT. 5982 ] of the Central Excies Laws 262

(Amdt. & Validation) Bill, 1982

PROF. SOURENDRA BHATTCHAR-
JEE (West Bengal): Madam, I raised my hand
earlier also. I think, the view taken by this
hon. Member, Shri Madan Bhatia, is
completely misconceived, because, the
technical point which has been raised is of
substance and not in order to defeat the
purpose of the Bill, rather to facilitate it.

SHRIR. R. MORARKA: Certainly.

PROF. SOURENDRA BHTATACHAR-
JEE: When the debate takes place, it will be
seen that the Members of this side also
support this Bill otherwise. But the lacunae
which may land the Goverhment in greater
trouble and bring into disrepute this legis-
lative body is the concern of the Members on
this side. There is no question of bamboozling
or anything of that sort and it is highly
objectionable that such motives should be
imputed in regard to a valid point, which may
or may not be upheld by the Chair. It is for
the Chair to opine, not for a Member to give
his judgement in his anxiety to prove his
loyalty to the Government.

SHRI MADAN BHATIA: Madam...

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAIMA HEPTULLA]: You have
already spoken, Mr. Bhatia.

SHRI DINESH GOSWAMI (Assam):
Madam, I would like to make a submission.

SHRI SHRIDHAR WASUDEO DHABE:
Madam, I would like to clarify one point in
regard to what I have said. The hon. Minister
has mentioned in his speech —I quote:

"Hon. Members may be aware that the
Government has been collecting different
types of excise under various enactments,
apart from the basic excise duties levied
under the Central Excise; and Salt Act,
1944. These duties, foi instance, include
the additional excise
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duties in lieu of Sales tax, leviable on
sugar, tobacco and fabrics, which are
entirely passed on to the States and
Union Territories, under the provisions
of the Additional Duties of Excise
(Goods of Special Importance) Act,
1957, Additional Duties of Excise on
specific varieties, yarns, fabrics etc............

There is no mention of these Acts here. In his
speech, like this, he has mentioned so many
Acts, not merely one Act, which he has
mentioned in the beginning, the Central
Excises and Salt Act', 1944. Therefore, all
these Acts have to be mentioned, which have
been mentioned by him in hte speech. It will
be necessary for the purposes of taxation that
the Acts which are sought to be amended
should be mentioned tn a separate Schedule
attached to this Bill.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA]J: It does say,
Central Excise Laws (Validation and
Amendment) Bill.

SHRI R. R. MORARKA: Exactly. What
laws?

SHRI LAL K. ADVANI: Madam, Vice-
iChairman, first of all, the discussions here ft
noton the merits of the Bill, but in respect of
the procedures that are to be followed, wliich
are to be adopted, in order Jo enable
Parliament to discuss the matter properly.
Therefore, the point of order was raised by Mr.
Morarka that it is not ome single enactment
which is sought to be amended, but a
number of laws which will be affected by this.
It is an omnibus enact: ment and whenever
there is an omnibus enactment like this, it is
imperative that a schedule be appended that
by virtue of this, such and such Acts and such
and such provisions of these Acts would be
affected. Even in the case of Constitutional
amendments, the Article sought to be amended
is always appended to the Bill. Of course, we
can refer to the Constitution. Thereiore, in
order to enable Parliament to function
effectively, and to have a mean-
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ingful discussion, such a Schedule is impe-
rative. That is why it was pointed out that you
bring us a schedule of all the enactments
likely to be affected and we will consider it. I
was amazed at the nominated Member
attributing motives to us. There have been
provisions, enactments, Bills, earlier than this,
which were far worse. This is an ordinary Bill
and even in this case we have not objected for
the sake of objecting or in order to scuttle the
debate. If there is any objection and if a point
of order has been raised, let the Minister
clarify that this is not required, because of this
thing. Let him do that. Day before yesterday
Shri Shiva Chandra Jha said that a Financial
Memorandum should be there. We supported
him and the Law Minister stood up to say that
in this particular case there was no financial
entailment and, therefore, no financial
memorandum was necessary. We accepted
that. Here there is no clarification. All that is
sought to be said is whatever is there is
correct, law means law and all that. This is no
expat" nation. Therefore, I would plead with
yru that in this particular case let the Minister
go back, consult the Law Minister, consult the
Leader of the House or whomsoever he wants
to consult and come back to the House, we
will pass the Bill, we will sit longer to pass
that.

THE VICE-CHAIRMAN LDR. (SHRI-
MATI) NAJMA HEPTULLA]: When Mr.
Jaswant Singh put his Statutory Resolution
seeking disapproval of the Central Excise
Laws  (Amendment and  Validation)
Ordinance, 1982, he must have stated the
whole Bill and the main. point which is being
raised now. Did you not realise it at that time?

SHRI SADASHIV BAGAITKAR (Ma-
harashtra): That is not relevant.

it wid i fig: waveT, wrer
HAW AW 7 @12, T 9729 zHw
WATA X F (AT W AL Frgry T
IAH BH AT W H AW sty B
qaqF & |
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FIAA A B0 (AAA) AR
Qg - & yz qwafrg faoar
gigr fedeqad <@t § a4 Awd
] AT feqag w0 T E 7

ot dds Vag o owr st 34i
Tl TET

In the reading of what I am disapproving is
the answer to your query.

THE VICE-CHAIRMAN [DR. (SHRI-
M/™>* NAJMA HEPTULLA]: You are only
disapproving the Ordinance, not this.

ot wida fag: 7 AAT WA
g7 AT & wifzqAq 0¥ ww F
0@ HAT Ta g1 g ferers
arfeda #1 feaugas =0 2 1+ a3z
TF ATT W4 2 1 A W)
FITM1 I IIT 57 457 TT#a1ZiaT
AR T qexe Afgr rer s

wr¥n 3ay E Al 70 9¢ AT deAg

gz ®aT % % wg wrE IFTAAT
g2 | g @5 gawmEd ad
T ... (3ramxr) 1 FF WA aw

agf fae 20 a9 9& Tarad ¥
ar & @a Ay qf w0 AN
o7 13 § & wifzdq ave fag #
w% & 1 wifeds & feaage @
femeqaa g4 9 g 741 fag
Wl RAITAA FI4T FoAdt &
fra & wegs wafiErimA WA ¥ 923
os qEe 7 ®1§ TigE AR "I
IoTe 3 TR AiH ATET A
BIT-TRET UFT W% WSt A3 2
Wg T AR WETIT B A ATF
AT Qe W WTEC AET & |
g QT HTF ATER T4H 49T
w3 12 f11 wenigas ¥ fr1 WA
T4 A=AUA A AT TN
&) TIAN G ATA 0 ARG aTAl
w1 LT AR 717352 1 59
g7 Axemy Avg/a QW FVT A9

g
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A nF § 7 ye faw W guiR
arg a3T A1 wwa a6
wrEaTn St 7 el &, A fafawe
Higd ®) &5 fagwa Agl grar wifgy
arl faa & #1§ &6 g ar 3 M
A, Sgw g w2 we, wigd §
waE-afEa &1 W% Tew e
¥ | gH A ® o dex & fed
darc § 1 gw  wOER & 19 wgIa
&4 W F( A4 E )

) gwwEa wanorage (faEre):
A, W siwA gy WA 4 1A
ug wgal WAl g & Wy ®K
N FFE Fardl § ar ag  faror
F AG A4 fwdi 1 Feg
T4 A T8 w70 @ F |
ag & fadas g famaw fadw 20
THH FIT HWIATE, AT Al FAT 2,
fos w3 =1 F29a1 & Fod w1
Wil 9o AWIAA F9ET F, 18 W
A FA1aT 4T F ) "wg @ At
Tqac whprre wfam § dilwa &
ar I v afawry & difag
&1 ubsgr AT T @F %
g fadaw % mwam; afe & 9@
arfiat § 1 aedia gfe § &t
arfast & FAwr wWew gEed  Ag
FIT & "ie Ar ufEar gax waArd
WE ¥ A TN FEEd ART FeAl 2
ar far sfEww, faar anqs anf
i qf7 T 70 @ag 7t wfaan
A0 & T 431 W AT AFT R
f& sa 93 fraas %1 o &%
#ify ag faagm faim &

FAT #17 ag & T siveed Tz ot
T W HAT T f7ar B, oag
WM F fATARA a7 wEAT 8
GgA HENIA F1 HIT 4R F 9§, 418
TA WEAEAT F FHIC AFC A
a1 AT T famaw ¥ fgavw %
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gz 7 A WAL | AT T AR
gy #i W@ fuar & oan
AEAXTAA WO AL T A B fr uz
st mifzaer A0 A7 TG AT
sifedeq F) T A1 " 00 A
7wy (w41 T gEa az
wAdl d wE T4 A T w4l 4
g aEr & ! EECIE CITEE P L
war W fET @4 gar G T
FAUT WATE L ATEHE T AT
# wre gq HEA W WA Azl 2
fr T2 Ty g ¥ fadaw w1 9l
Fr 1 %A fAa g4+ Tlwd W<
wrz frar < gu T Ww o H3A
gfe qrq v A1 fRr wed A
wfasrdt &1 wlawnq  FIT0 A9 AT
W AYE HAFRW HEA FIMT A
At Tw g W T waw adt

TR |

SHRI SANTOSH KUMAR SAHU
(Orissa): Madam, Vice-Chairman, a lot of
points have been raised on the point of order
about what Acts we are going to amend.
Madam, this is a peculiar situation in which
the Delhi High Court has given a judgement
regarding absence of specific reference to the
nature of duty in excise notification providing
for exemption. So under the Excises Act, if
certain exemptions is notified, the exemption
there means that all exemptions should be
covered. So I think this requires an appro-
priate definition to cover the spirit of the
exemption. That is, under the Central Excises
and Salt Act, 1944, they want to amend
certain definitions so that this type of
confusion will not he created. So it is mainly

to amend the Central Excwes Act's
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definition portion only so thh! this Ordinance
can cover what the High Coun has decided.
That is the only purpose of the Bill, 1 think.
This is my submission and the House may
consider it.

SHRI DINESH GOSWAMI: Sir. the hon.
Minister has said that this is only to validate
the Ordinance. But I think this is not only
validation of the Ordinance; it fc also a
prospective legislation which will cover
future cases.

[MK. DEPUTY-CHAIRMAN in the Chair]

Now. I do not know whether all the Acts
should be enclosed in the Schedule. I have my
own doubts about it because, the law says that
the amending procedure will apply in case of
Central Excises Act and aiso in all other laws
through which the other liixes are levied or
collected. But the point Which fc worrying
the Members is that when you want to make
such a law applicable to all the Central Acts,
is it not desirable that the Members should
know how this Act is going to affect the diffe-
rent Central laws! For example, you have
mentioned this Act will affect nil the Central
laws. Now the Members are finding it
difficult to pass this law without knowing
what are those Central laws. Therefore,
technically, 1 do not think a Schedule may be
necessary. But a comprehensive statement
from the Minister may be necessary so that
the Members may know what are the Central
laws which are likely to be affected by this
Schedule. I would like to mention that after
all we are almost at the point of taking up the
Half-an-Hour Discussion. Therefore, the
Minister may examine this point. I do not
think he shall have to come forward with a
change of the whole thing. He may come
forward tomorrow with a statement about
what are the Central laws which are likely to
be affected by the statute so that the Membert
when they pass this Bill may know that these
are the Central laws likely to be affected.
Subsequently somebody may say that you
have passed a law affecting so many Central
laws without knowing what those Central
laws are. So this is the point. I do not think
technically a Scheduled to
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this Bill will be necessary. After all, this ts
almost a general law by which for any tax or
excise levy assessed or collected under the
Central Excises Act, or whatever law fhat
may be in force, this amendmen' will be
effective. 1 do not, therefore, think that a
Schedule will be necessary. ] think the
Members will be. . ..

MR. DEPUTY CHAIRMAN: Which
se you are referring to? v

SHRI DINESH GOSWAMI: 1 am re
ferring to all the clauses. Yor may look at
clause (4)(a) which savs:

"All duties of excise levied, assessed or
collected with respect to any goods under
the Central Excises Act or the said rule or
any Central (aw shall h* deemed to be. and
shall be deemed always to have been
validly levied, assessed or collected as if
the foregoing provisions of this section had
been in force at all materia! times."

That means, if the Government collected or
levied certain excises either under the Central
Excises Acl or under any other law for (he
time being in force, it will be deemed to be..

MR. DEPUTY CHAIRMAN: See the
definition. The definition of "Ceniral law" is
there in clause 2(1 )(b).

SHRI DINESH GOSWAMI: "Central law'
means a Central Act other than the Central
Excises Act and " in.iud®s a declared
provision. . ."

SHRI R. R. MORARKA: It is an inclusive
definition.

MR. DEPUTY CHAIRMAN: It means a
Central Act other than the Central Excises
Act and includes a declared provision within
the meaning of section 2 of th, Provisional
Collection of Taxes Act, 1931.

SHRI PATTABHI RAMA RAO: Let me
submit, Sir.
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SHRI DINESH GOSWAMI: Clauses 2(2)
says, "Every Central law prDviding for the
levy and collection of any duty of .xcise
which makes the provisions of th.- Central
Excises Act and the rules made thereunder..."
That cornes under the purview of the Act.
The. operative portion of this Act may touch
any Central law. But I don't mink that
technically a Schedule is necessary but,
obviously, before passing a Bill if Members
want to know what are th, Central laws that
are likeiy to be affected by tbe Statute, I think
it is a genuine request. I don't think we want
to stand on technicalities, but if the Member,
want to be enlightened as to what are the
Central !aw to be affected, I think 'hat should
be made known.

MR DEPUTY CHAIRMAN; Let us
understand. I would request Mr. Morarka just
to refer to it briefly.

SHRI R. R. MORARKA: Sir, I am grateful
to you for giving me this opporr tunity to
repeat my point of order. Sir. thy present Bill
which is passed by the Lok Sabha and which
has been brought here before this House and
which we are called upon to consider is called
'The Central Excise Laws (Amendment nnd
Validation) Bill, 1982* Sir. by virtue of this
Bill we are goirtg to amend severa! Centra!
laws. Now. the hon. Minister, while moving
the motion for consideration had also said 'hat
different ?.ijtctmenfs undei which different
excise duties, etc., etc.. are levied, are being
amended by virtue of this law. My simple po-
nt is that we in this House must know what we
are amending, which laws w, are amending.
Neither a Schedule is given. As ny hon. frond
Mr. Dinesh Goswami, has sa'd. technically a
Schedule is not necessary. I agree, it may not
be necessary, but we must at leas, know what
we are amending. Not only that. May I bring
to your kind attention one thing? In ,ny
amending law the sections of the parent Act
which are being amended are given saying
that section so and so of the parent Act i to
be amended and then that section i; produced
in th* Bill as it is introduced in the Lok
Sabha. 1 have gone tfyrouth the Biil t,
introduced in th*
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Lok Sabha. It contains the Statement of
Objects and Reasons but it does not contain
any information about the list of Central laws
which are going to be amended by this. Are
we going to pass this Bill, are we going to
give our consent to this law, without knowing
what we are doing? That is my basic point.

SHRI MADAN BHATIA: Sir, this point of
order which is being raised is to this effect
that We must know what are the Central lawg
which are sought to be amended. In the first
place, Sir, my submission is that clause 2
says, "Every Central law providing for the
levy and collection of any duty of .xcise etc.,
etc.," The objections, if any, which are being
sought to be raised by way of a point of order
are liable to'be raised only when thig particular
clause comes up for consideration when this
Bill BOmcs up for consideration before this
honourable House, clause by clause. Unless
the BiH i considered and discussed as a
whole, it is not possible to deal with iny
objection which is sought to b, raised to the
Bill by way of this thing that there has to be a
Schedule appended to this Bill giving th, list
of the Bills or the Central Laws which are
sought to be amended, because it will b, open
for us to place our views before this hon.
House to the effect that as a matter of fact
neither under any law nor wunder the
provisions of this particular Bil! is it
necessary, or is it even possible, to give the
list of the Central Law, which are referred to
in clause 2. So this point of order which i
being raised. I again humably submit, i; meant
to pre-empt the debate on the Bill and the Bill
as a whole.

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Sir, [ would tell Mr.
Morarka that in the Statement of Obiects an<]
Reasons as placed before the Lok Sabha,
paragraph 1 says—

Lok Sabha, paragraph 1 says—and the Acts

are given in this order:

"Central excise duty is levied under the
Central Excises and Salt Act, 1944
(hereinafter referred to as the Central
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Excises Act), and is commonly referred . to
as the basic excise duty. In addition to this
duty, other duties of excise have also been
imposed on . certain commodities, such as,
additional excise duty in lieu of sale, tax
levied on sugar, tobacco and fabrics under
the provisions of the Additional Duties of
Excise (Goods of Special Importance) Aet,
1957, additional excise duty levied on
specified fibres, yarns, fabrics, etc., for the
purpose of subsidising the production of
controlled cloth unde* the provisions of the
Additional Dutiss of Excise (Textiles and
Textile Articles) Act 1978, special excise
duties under the Finance Acts..."

So all these Act, have been specified in thU
memorandum. If Mr. Morarka has in view
any other Acts besides these, of course the
point arises that the Finance Minister should
consult the Law Minister before he comes
here.

SHRI R. R. MORARKA: For the in-
formation of Mr. Matto, there js another Act
called the Medicines and Toilet Excise Duty
Act, 1955. There are so many other Acts. It
does not say that.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE (Maharashtra): Sir, th, point of
order is extremely 'echnical, in the first
instance because what we are passing is a Bill
which hag already been passed by the Lok
Sabha and it is a small Validation Bill. And if
one looks at the objects which the Statement
of Objects and Reasons sets out, one wfll see'
that it arises because of the judgement of the
Delhi High Court which has held—and I am
reading from the Statement of Objects and
Reasons—"that in th, absence of a specific
reference to the nature of duty of .xcise in a
notification providing for exemption from
duty of excise on any goods, the exemption
granted under the notification would apply to
all the duties of excise leviable on such goods
under different enactments..." The effect of
this judgement is that you have a notification
under Rule 81 and it would be an omnibus
notification giving exemption to each and
every Act. Now, as has
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been explained further, this is not the
intention. What is sought to be done is !hat.
well, if the Government wants to give an
exemption, it will certainly exercise its
powers by issue of a proper notification
under the relevant Act.

Now, as far as I am concerned, I am
comparatively a new Member. I cannot really
compare my experience with the experience
of Mr. Morarka. But every year in the
Finance Acts we have this provision of excise
by which a levy of tax is collected and there
is also a provision of exemption, for example,
the Finance Act, 1980, the Finance Act,
1981, and the Finance Act. 1982. All these
would be covered.

In section. 2. sub-seetion (2), if I go back
to that section it says:

"(2) Every central law providing for the
levy and collection of any duty of excise
which makes the provisions of the Central
Excises Act and the mles made thereunder
applicable by reference to the levy and
collection of the duty of excise under such
Central law shall have, and shall be
deemed always to have had, effect with
respect to the matters dealt with in sub-
seetion (3) in the manner provided in that
sub-seetion and this Act shall be construed
as one with snch Central law."

Sub-seetion 3 says: «

"...any Central law providing for the
levy and collection of any duty of excise".

—and Central law has been defined as:

"a Central Act other than the Central
Excises Act"—

"makes the provisions of the Central
Excises Act and the rules made thereunder
applicable by reference to the levy and
collection of the duty of excise under luch
Central law, then,—

(a) it shall be necessary for the
purpose of granting, by any notification
or order, any exemption from
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any duty of excise, or fixing, by any
notification or order, any rate of, duty
leviable under such Central law to ex-
pressly refer to the provisions of the said
Central law in the preamble to such
notification or order, or to state by express
words in such notification or order that the
exemption provided for, or the rate of duty
fixed, by such notification or order iy an
exemption from, or the rate of duty under,
such Central law;"

Now, as far as I can see, this is a verv' clear

provision which says that unless the
notification specifically refers to .in ex-
emption under a particular Central law, may
be by the Finance Act or may be by the
Additional Duties Act or any other Act, unless
that is specifically given, the exemption will
not apply only because it is given under the
Central Act as distinguished from the Central

law.

This is a simple legislative mechan'sm to
get over the judgement of the High Court. I do
not think that it is nesessary to look at it
because we are really not amending any of the
other laws. If that is the understanding of any
of the Members here, that*understanding is
without any foundations because we are not
amending any other thing. We see that in the
matter of exemption, unless there is a
reference to a particular Central law which is
not the Central Excise Act, unless that is
there, that exemption would not come. I think
this, as I have said, is merely to get over the
judgement in the case of the Modi Rubber
Company. Therefore, the point of ordep that
all those laws should have been listed here
really does not arise because it is an automatic
provision which says, "Refer to the provision;
you will get
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Chandrakant

exemption." If'thai is not referred, theie

iy no exemption.

On, ihing more. I [hink there is some
substance. 1 am not raising a technical
objection. But it is a matter of substance
becaus, it deals with this sort of contrivance to
get over this judgement. There is a grea; deal
of substance. Whjn there is the clause by
clause debate, I think the Members will have
an opportunity of having five or six Acts
before diem.

SHRI PATTABHI RAMA RAO: As
mantioned by m, earlier the lill only proposes
to make a rule of interpretation by which the
Acts are impliedly amended. This is the effect
of amending the Central Acl, and to that
extent the short title is made a, Amendement
and Validation.

Sir, as I have mentioned in the beginning,
this is no; *ly ' replace the Ordinance
already issued. . . . (Interruptions) Please let
rme have my say. I have heard you very
patiently. Would you -lot allow me to have
my say?

Actually, you know, Sir. for the last one
year there iy no ordinance issued by this
Government. But this Ordinance has been
necessitated because we are losing crores of
rupees every day. And where does it go? If it
goes to the common man or the consumer. I
can understand. This money goes only to
manufacturers and rich persons. Ts it the
intention of this hon. House to se» that, by
delaying this Bill, the money goes io those
persons? So, this ordinance has to b, brought
only to save revenue being lost. As a matter of
fact, for your nformation. I may mention
within this period....

MR. DEPUTY CHAIRMAN: ITiat is not a
relevant point.

I hav, heard the hon. Members. The p»int
raised by Shri Morarka, I think is
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misconceived ' this Bill does not
amend any Act specifically. I agree with
the view expressed by Shri Bhandare. It
only gayj thai unless a notification is issued
under different sections, specifically men
tion o.htr than the Central Excise Act,
they mention other Acts also under they

are giving exemption. They can

not give exemption without mentioning
certain Acts and their sections. if the
exemption is under ;ome other law except thi',
the Excise Act. Therefore, that is the intention
of the Bill. Therefore, The poim does not
arise. I rule it ou*.

Now we take up the half-an-hour dis-ion.
After this we shall take up the Bill.

SHRI NIRMAL CHATTERJEE. Let
tis take il np tomorrow.

MR. DEPUTY CHAIRMAN: No, no, We
have io take ii up today. We have to take up
The other Bill also. (Interruptions) We can

complete.  There is EO  difficulty.
(Interruptions).
SHRI LAL K ADVANIL: It is S

o'clock now;

MR. DEPUTY CHAIRMAN: Is your reply
complete?

*SHRI PATTABHI RAMA RAO: Yes.

SHRI LAI. K. ADVANI: He has only
moved the motion. There has been no debate.
The statutory resolution disapproving the
ordinance was moved by Mr. Jaswant Singh
and thereafter the Minister has moved his
motion. That is all. There has been no debate.
(Interruptions).

MR. DEPUTY CHAIRMAN: We have to
complete the business tiated for today. Yes,
Dr. Bhai Mabhavir.



